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FINAL ORDER NO. 71197 / 2019

ARCHANA WADHWA

The short issue involved in the present appeal is as to
whether the ‘Nimbooz Masala Soda’ (hereinafter referred to
as 'NMS’) manufactured by the appellant would be
classifiable under Chapter Heading 22029020 as claimed by
the appellant or 22021020, as held by Lower Authorities .

2. Both sides agree that the issue now stands decided by
the Larger Bench decision in the case of M/s Brindavan

Beverages Private Limited & others vide their decision dated
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30 April, 2019 laying down that the product in question is
properly falling under the Tariff heading N0.22029020.

3. In terms of the above Larger Bench Decision, we set
aside the impugned order and allow the appeal with

consequential relief to the appellant.

(Dictated and Pronounced in open Court)

Sd/-
(Archana Wadhwa)
Member (Judicial)

Sd/-
(Anil G. Shakkarwar)
Member (Technical)
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